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O R D E R 
 

25.02.2019:  The main grievance of the Appellant was that the claim of the  

Appellant (Operational Creditor) was not considered by the Resolution 

Professional.  On that ground challenge was made to the order dated 17th 

September, 2018 passed by the Adjudicating Authority (National Company Law 

Tribunal), Division Bench, Chennai. 

2. Today, when the matter was taken up, learned counsel for the Resolution 

Professional submits that claim of the Appellant will be considered in accordance 

of law.  

3. In view of the stand taken by the Resolution Professional, no further order 

required to be passed.  The decision as may be taken by the Resolution 

Professional may be communicated to the Appellant after its consideration.  The 

appeal stands disposed of with aforesaid observation. 
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